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PhoneMAHARASHTRA POLLUTION CONTROL
0240-2473461/62/63

0240-2473462Fax Regional Office:
Paryavaran Bhavan,
Chikalthana, Behind Daini
Nandlal Dhoot Hospital Ja
431210

NO.A-411 ,MIDC
Lokpatra, Near Seth
a Road,Aurangabad_

Email roaurangabad@mpcb.gov.in

ORANGE/LSlIUAN No. 0000095048 Date:

Consent No.RO-AURANGABAD/R/CONSENT/ Z. (SOq([b1
Consent to Operate under Section 26 of the Water (Prevention
of Pollution) Act, 1974 & under Section 21 of the Air (Pre
Control of Pollution) Act, 1981 and Authorization / R
Authorization under Rule 5 of the Hazardous & Oth
(Management & Transboundry Movement) Rules 2016.

[To be referred as Water Act, Air Act and
respectively].

CONSENTis hereby granted to,

Mis. NHKAutomotive 0,,1-'"~t".f',,&:t'
Plot No. C-36,Five St ;el;'

Dist. Aurangaba
located in the area declared under the provi '0 the Water Act,
Authorization under the provisions of H ; <~&TM) Rules and a.LLJ"f"U.UJ'''.. ~"
thereto subject to the provisions of the '4 e Rules and the Orders
be made further and subject to the foll
1. The Consent to

. .

2.

3.

of trade effluent from the factory shall not exceed 0.5
of sewage effluent from the factory shall not exceed

Effluent:
=== :The applicant shall provide comprehensive treatment

of primary / secondary and/or tertiary treatment as is
with reference to influent quality and operate and maintain
continuously so as to achieve the quality of the treated effluent L"'i~~'t:;"fiIfollowingstandards :
1) pH
2) Suspended Solids
3) BOD3days 27 Deg. C.
4) COD
5) Oil &Grease
6) Total dissolved Solids
7) Sulphates
8) Chlorides

Between
Not to exceed

5.5 to 9.0
100 mg/l.
100 mg/I.
250 mg/I.
10 mg/l.

2100 mgll.
1000 mgll.
600 mg/I.

Not to exceed
Not to exceed
Not to exceed
Not to exceed
Not to exceed
Not to exceed
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(iv) Trade Effluent Disposal: The treated trade effluent shall be
reused in the process at maximum extent and remaining shall be
used for gardening and there shall not be any effluent discharge
outside the factory premises.

(v) Sewage Effluent Treatment : The applicant shall provide
comprehensive treatment system as is warranted with reference to
influent quality and operate and maintain the same continuously so
as to achieve the quality of treated effluent to the following

standards:

(1)
(2)

Suspended Solids Not to exceed
BOD3 days 27°C. Not to exceed

100
100

",

(vi) Sewage Effluent Disposal: The treated domestic efflu
soaked into soak pit which shall be got cleaned pe¥io
if any shall be used on land for gardening / plan .%k,

(vi) Non-Hazardous Solid Wastes:

By sale of
Authorized Party2 Steel Dust 53

By sale of
Authorized Party3 Spring Steel Scrap 40

should monitor effluent quality regularly.

with the provisions of the Water (Prevention &
Cess Act, 1977 (to be referred as Cess Act) and

2003 there under

(viii)Other

4.

ater consumption for the followingcategories is as under:

Processing
Industrial Cooling

(iv) Agriculture / Gardening

35.00 CMD
02.00 CMD
00.00 CMD
05.00 CMD

The applicant shall regularly submit to the Board the returns of water
consumption in the prescribed form and pay the Cess as specified under
Section 3 of the said Act.
CONDITIONS UNDER AIR ACT:
(i) The applicant shall install a comprehensive control system

consisting of control equipments as is warranted with reference to
generation of emission and operate and maintain the same
continuously so as to achieve the level of pollutants to the following
standards:
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Control Equipment: Air pollution control equipments of adequate capacity shall
be provided to limit the emissions.
Standards for Emissions of Air Pollutants:
(i) SPMlTPM Not to exceed 50 mg/Nm3

(ii) S02 Not to exceed KglDay.
(ii) The applicant shall observe the fOllowing fuel pattern:-

(iv) The applicant shall provide chimney/(s)
'%

such as ladder, platfor onitoring the air n~,,~..,
the same shall be 0 pection to/and for use of
Staff. The chimney attached to various sources ofjemission
shall be designate ers such as S-l, S-2, etc. and
be painted/dis acilitata identification.
The industry sh a e adequate measures for control of
from its ow rc s within the premises so as to maintain
air qua . dard in respect of noise to less than 75 dB
day r~ If'70 dB(A) during night time. Day time is recsoneu
bet .m. and 10 p.m. and night time is reckoned h",JruT<''''

, 6a.m.'.er Conditions:
he industry should not cause any nuisance in

The industry should monitor stack emissions
quality regularly.

The applicant shall plant minimum three verities of trees
Eucalyptus, Su Babul etc. and the density of same not
1000 trees per acre over 40% of the available open land.

(v)

an

Conditions for D.G. Set
a. Noise from the D.G. Set should be controlled by

acoustic enclosure or by treating the room acoustically.
b. Industry should provide acoustic enclosure for control of

acoustic enclosure/ acoustic treatment of the room
designed for minimum 25 dB (A) insertion loss or for
ambient noise standards, whichever is on higher side. A suuaots
exhaust muffler with insertion loss of 25 dB (A) shall
provided. The measurement of insertion loss will be
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6. CONDITIONS UNDER HAZARDOUS & OT
TRANSBOUNDRY MOVEMENT) RULEf''2

(i) The applicant shall handle hazardous "'~
''''-,l<

different points at 0.5 meters from acoustic enclosure/room and then

average.c. The industry shall take adequate measures for control of noise
levels from its own sources within the premises in respect of noise to
less than 55 dB(A)during day time and 45 dB(A)during the night
time. Day time is reckoned between 6 a.m. to 10 p.m and night time
is reckoned between 10p.m to 6 a.m.

d. Industry should make efforts to bring down noise level due to DG
set, outside industrial premises, within ambient noise requirements
by proper sitting and control measures.

e. Installation of DG Set must be strictly in compliance with
recommendations ofDG Set manufacturer.

£. A proper routine and preventive maintenance procedure f
should be set and followed in consultation wit
manufacturer which would help to prevent noise lev:
from deteriorating with use

g. D.G. Set shall be operated only in case ofpower"
h. The applicant should not cause

area due to operation ofD.G. Set

1

TE (MANAGEMENT &

DisposalSr. Item No. as per
No. Sch-I CHWTSDF­

Incineration21.1 800 kg1M

5.1 120 Ltr/M

aste/Residue 400Kg.M
ontaining Oil
Discarded
Containers 40 Nos/M

ETPSludge 2 kg/Month

Authorised
Reprocessor/Recy

cler2
CHWTSDF­
Incineration3
Authorised

Reprocessor/Recy
cler4

CHWTSDF­
Incineration

eatment :-
unit has to display and maintain the data online outside the factory

ain gate in Marathi & English both 011 a 6'x4' display board in the manner
;; nd the report of the compliance along with photograph shall be submitted

.....,.. ~_ •• ", 0 this office,MPCB, HQ,Mumbai and concerned Sub-Regional Office.
......~~ It shall be ensured that the Hazardous waste is handled, managed & disposed

of strictly in accordance with the Hazardous & Other Waste (Management &
Transboundary Movement) Rules, 2016 and shown & submitted to the Board
as & when asked for.

c) Whenever due to any accident or other unforeseen act or even, such
emissions occur or is apprehended to occur in excess of standards laid down,
such information shall be forthwith Reported to Board, concerned Police
Station, office of Directorate of Health Services, Department of Explosives,
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Inspectorate of Factories and Local Body and the production pr cess should
be stopped by taking safety measures. The industry shall also monitor the
emission and ensure that the emissions do not cause any harm or nuisance
in the surrounding. The industry should not restart the proc ss without
permission of the Board and other statutory organizations as re uire underthe law.

d) Industry shall obtain registration from CPCB as a re-refiner of sed oil having
environmentally sound technology as per the provisions of Haza dous & Other
Waste (Management & Transboundary Movement) Rules 2016 beforecommencementofproduction.

7. Industry shall complywith followingadditional condition
i. The applicant shall maintain goodhousekeeping and take adeq

for control of pollution from all Sources so as not to
surrounding area / inhabitants.

ii. The applicant shall bring minimum 40% of the available
coverage/tree plantation. ",

iii. Solid waste - The non hazardous solid waste arising i
sweepings, etc., be disposed of scientifically so as
pollution. The applicant shall take necessary pe
for disposal to dumping ground.

iv. The applicant shall provide for an alternJ.te. power source sufficient to
operate all pollution control facilities instal e: y the applicant to maintain
compliancewith the terms and conditi s'lJ£rr~heconsent. In the bsence, the
applicant shall stop, reduce or othe '.antrolproduction to ab'de by terms
& conditionsof this consent rega ution levels.

v. The applicantshall not change quantity, quality, the rate f discharge,
temperature or the mode %. ent / emissions or hazardou wastes or
control equipments provi ithout previous written permi sion of theBoard.

vi. The applicant shall p
samples of trade
the Board staff

ry premises,
use a y nuisance /
'omciv c authorities

cility for collectionof environmental s mples and
ge effluents, air emissions and hazardou wastes to

minal or designated points and shall pay t the Board
ed in this behalf.

vii,The appli all make an application for renewal of the
least 60.' ,¥ efore the date of the expiry of the consent,

viii. The ~r!:0S '1 submit to this office,the 30th day of September eve year, the
E ., ~~ntal Statement Report for th~ .financial year ending si« ~arch in

~~crIbedForm-Vas pre the prOVISIOnsof rule 14 of the En Ironment
ction) (SecondAmendment)Rules, 1992. .
spection book shall be opened and made available to the Board officers

uring their visit to the applicant.
x. The applicant shall install a separate electric meter showing the consu ption of

energy for operation of domestic and industrial effluent treatment p ants and
air pollution control system. A register showing consumption of chemi als used
for treatment shall be maintained.

xi. Separate drainage system shall be provided for collectionof trade an sewage
~~_,.ents. Terminal manholes shall be provided at the end of collectio system

• ,. •. ·cil8angement for measuring the flow.No effluent shall be admitt d in the
pipe ~'~wers down-stream of the terminal manholes. No effluent sha find ItS

-.......- - 0 li4{ than in designed and providedcollection~ystem. .
d', . Neit ~)ltorm water nor discharge fromother premises shall be allowe to mIX
" . *M effluents from the factory.
(f '_ ~., •
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8. This Consent shall not be construed any relaxation from obtaining
necessary No ObjectionCertificate from other Government Agencies as
may deemedfit necessary.
The total capital investment ofthe plant is Rs. 10744.27Lakh Only.
The Board reserves the right to revoke, change or alter the terms
and conditions of this Consent.

The applicant shall change their underground ETP tank to overhead
as per minutes of CEPI, Aurangabad held on 12/02/2020.
The applicant shall follow the mechanism for Environmental
Management of Critically and severely polluted areas
compliance of the order dated 23/08/2019 passed by th
National Green Tribunal, Principal Bench, New Delhi in the
ofOA No. 1038/2018.
This Consent is issued without prejudice to the decisiol'u""II.Ii1""
be passed by the Hon'ble NGT, Principal Bench, ('wt in OA
No. 1038/2018. "
The industry shall comply with the Interim Dir~cli Issued by the
Board vide No.MPCB/ROAlID/2009030001d ·J/~t020 and submit
the Bank Guarantee of Rs.l,OO,OOO/-for t pliance of Interim
Directions of dtd.03/09/2020 valid for a lP J,\ of 1 year in favor of
Regional Officer, Aurangabad within p~ d of 15 days.

9.
10.

11.

12.

13.

14.

To,
MIs. NHKA.u~.~1' ComponentsIndia Pvt. Ltd.,
P~otNo~C-3~j'~'( Star MIDCArea Shendra,
Dlst.Au. ,a:l?Jd.
Cop " ~~d to :-
1 ber Secretary,MPCB,Mumbai.

. s. to :-
ChiefAccountsOfficer,MPCB,Mumbai.

Copyforwardedto :-
1. The Sub-RegionalOfficer,MPCB,Aurangabad.
Copyto CessWing/StatisticalWing/AirWing/HWMHWing,MPCB,Mumbai.
CopytoMaster file.
Received Consent fee of -
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